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RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).11248/2011
(From the judgenent and order dated 15/12/2008 in SA No.911/2008 and order

dated 21/01/2011 in SA No. 911/ 2008 of the H GH COURT OF JUDI CATURE AT
ALLAHABAD)

11 YAZUR RAHVAN KHAN Petitioner(s)
VERSUS
FAI QA KHATOON & ANR Respondent ( s)

(Office Report on default)

Date: 16/10/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE SWATANTER KUMAR

For Petitioner(s) Ms. Aditi Mhan, Adv.
Ms. Deepi ka Shori, Adv.
For M. C.D. Singh, Adv.
For Respondent (s) M. R D. Upadhyay, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

As prayed for by the counsel for the petitioner, four weeks’
time is granted for filing the process fee and spare copy.

(A S. BISHT) (S.S. R KRI SHNA)
COURT MASTER COURT MASTER



